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and documented through film, photo~
graphs and sound recordings efc.
Apart from this, the Films Division
has also produced a number of fiims
on the cultural heritage of Madhya
Pradesh. A list of such films is given
in the statement laid on the table of
the House.

Statement

List of Films proditiced by Films Divi-
sion on Cultural Meritage of Madhya
Pradesh

1. Saga Stone (B&W)—1949,

2. Madhya Bharat Part-I1 (B&W)—
1952,

3. Madhya Bharat Part-II (B&W)—
1952.

4, Folk Dances of Madhya Pradesh
(B&W)—1952,

5. Khajuraho (B&W)—1956,
6. Vindhya Pradesh (B&W)—1854.

7. Mandu the city of joy (B&W)—
1957.

8. Ujjain (B&W)—1958,
9. Bhopal (B&W)—1959,
10. Madhya Pradesh (B&W)—1959.

11. Tourist Gems of Madhya Pra-
desh (Col.)—1960.

12. Immortal Stupa (B&W)—1961,
13. Malwa (B&W)—1963.

14, Glimpses of India (Central Re-
gion) (Col.)—1983,

15, Poem in Stone (B&W)—1965.

16. Rhythm of the Heart Land
(B&W )»—1965.

17. 1002 A.D. Khajuraho
1973,

- 18. Workshop Nacha (Folk comedy)
(B&W)—1973,

19. Bastar—Rhythm of Progress
(Col.)—1975.

20, Chhatishgarh (Col.)—1980.

(Col.)—

MAY 5. 1981

Written Answers 44

wrer et it qeied (fewee)
garfag o, AT gy AW

9680. &t THTAATX  WIEA: :
F2T FRAT WY THCO GAY A7 AQTX
#7 T 54 7 .

(%) ¥ar feazaz & a4 g2ar
arar & Trua " gfear Wear gr-
za/(fere) ud.fagma & #Hedy
T IAFT OF A w=ga frar 9r;

(%) afz g, @ a4 fawa awg
FTE ; W

() =a# & 7€ 7T, I AWE
Fr Fa71 wfafgar g 7

a9 91Ty qar (s €
aiE) : (%) Y, o

(&) ue.fadww gror <y
qAT A TFTL G -

(1) fepe qmst @1 fiv
[forat 1 qETEFEH ¥
TFT THrFa HI91 ¥ Q141
Jar |rfge wY I9%,
awrATETaEi,  Wggad,
gearfes & fau fafema fag
A A FaAams F wfus
awarm faar st =vfae

(2) Fwzwi & fag wat™ o3iwfa
#IET E.9 =1fg0 )

(3) armEsi &, fawe Faters
TAT WYL ITHT HIAT IFAA
g st =gy |

(7)) a@ gru w&Eman #
e e & gad 3y F aiX §
q® WSAAT IT 20-3-81 &, A5y WX
far 74T § 1 ag o=, weq @rE} & aw-



45
arg, greTaarn geqes (fere) oF.-

e, qEAT, T T E A afgn @TE

wrizeet grar Y wf fafws widi 0
ST FAT |

Reservation for S.C. and S.T. in High
Courts

9681. SHRI R, R. BHOLE: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Delhi High Court is following reserva-
tion rules in reeruitment and promo-
tions in its Class I, II, ITI and IV ser-
vices and also of other courts; and

(b) whether the High Court is
bound to accept the mandatory orders
issued by Government of India pro-
tecting the interests of Scheduled
Castes and Scheduled Tribes; and

{c) if not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (¢). The
Delhi High Court have reported that
the rules and instructions regarding
reservation issued by the Government
of India are being followed in recruit-
ment and promotion to Class II, III
and IV services in courts other than
the High Court. There js no Class I
ministerial posts in such courts,

Regarding the officers and servants
of the Delhi High Court itself, they
have reported that provision for re-
servation has been made in the re-
cruitment rules relating to Class III
and IV posts. Although there igs 2o
provision to this effect in the rules
relating to Class I and Class IT posts,
it is reported by the High Court that

the instructions issued by the Central

Government in this regard are kept in
view by them while making appoint-
ments/promotions.

Article 229 of the Constitution pro-
vides that appointments of officers
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and servants of a High Court shall be
made by the Chief Justice of the Court
or such other Judge or officer of the
Court as he may direct.

Supply of gas for sponge iron plant

9682, SHRI B.V. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether natural gas will be
made available for the grass root
sponge iron plant to be set up near
Bombay or Mangalore;

(b) whether his Ministry have in-
formed the Ministry of Steel of its
willingness to supply the required
quantity of free and associated gas;

(¢) whether the project will lead to
fuller utilisation of Kudremukh iron
ore concentrate;

(d) whether his Ministry have also
indicated that about 1.5 cubic metres.
of gas per day could be supplied for
the plant which will have annual pro-
duction capacity of about 4 to 5 lakhs
tonnes; and

(e) if so, whether the Ministry of
Steel have approved the proposal of
his Ministry?

THE MINISTER OF PETROLEUM,
CHEMICALS AND TFERTILIZERS
(SHRI P. C. SETHI) (a) and (b).
The Ministry of Petroleum has n-
formed the Ministry of Steel that it
will be possible to supply 0.5 million
cubic metres per day gas for a sponge
iron plant in Maharashtra or Gujarat
as recommended by a Special Com-
mittee appointed by this Ministry
(Satishchandran Working Group)
whose report was received in August,
1970.

(c) The precise source of iron ore
that will be converted to this proposed
grass roots sponge iron plant will be
decided by the entrepreneur selected.





